Bys Suvccession Act
ASSAM ACT IT OF 1931
THE BIJNI SUCCESSION ACT, 1931*

[Received the assent of the Governor on the 27(h
March 1931 and of the Governor-Geners! on the Oth
May 1931; and was published, under secton 81 3) of
' the Government of India Act, in the Assam Gazette of
e | the 20th May 1951.]

An Act to yegulate the Succession in the Bigni Raj

WHEREAs it is expedient to “declare and supole- Picambic,
- ment the customary law ol succession in the group of
. estaies known as the Bijni Rajin Assam with a view to
e 3 ;{te prevention of disputes and the preservation of the
-F aj.

T AND wHEREAS the previous sanction of the

P Governor-General has been obtained under sub-section

: 3 of scction 80A of the Government of India Act to
the passing of this Acr ;

3 +  Itis hereby enacted as follows :—

& L This Act may be called the Bijni Succession
. Act, 1931

2, In this Act,— Defivitions.
(1) *“the Bijni Raj"” or “the Raj” means the grou
of estates gpenﬁcd in the Schedule anncxeﬂ
to this Act, together with all additions and
accretions to the property comprised there-
: in that may have been or may hereafter
. be made from time to time by or on behalf
Th of the Holder of the Raj and includes any
= 3 securities held by him or on his behalf ;

(3) “family” means the Bijni Raj family

- .. (8) “the Holder of the Raj” or “the Helder"
% \ means the owner of the R4j ; and

(4) *prescribed”” means precribed by this Act or
7 Ly rules under thisp:&ct.

-'n\i' ,

8. The Bijni Raj is hereby declared to be an Impartibic
impartible N:Ju descendible 10 & single male Holder ity of the
to the provisions of this Act, Biml Ray.

— —— g . .
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' l.'-u:n SuccEssion Act
& g
P 4. (1) Raja Jogendra Narayan Biwp
{.?f,e:'\ . lf:by dn.l.u-cd and shall dunngrlm & ﬁm
Bhup decis- Holder of the Raj with title dating from m
;;g;:lof be 10 the successién made by Rani WM.
Py "s’cp';f::-ihu 2th’)§ﬁcmb~r 1895,

gy : ;
ol = (2) Upou the death of the said Raja the. older
© 1he Raj shall be the n now known as
mmrahcndn Narayan

Naravan Deb ;

Buccesyor of or, in the event of the said Kuma M

Raga Jogen- i y
e :hc said Raja, the person who, in

Bhup decia- - OVEEROF of Asam, is the neuut
red,

descendant in the eldest surviving mmdr
Kmn.:r 4

,mdmm.

or, failing any such descendant, the »w-w o iﬂ
the nnm:on of t.lu Governor of Asum, :

-

the pearcst sury nlng male agnnmd‘ ﬂm‘ur-
% ubsequent (3 Fin and afier the death of lllﬁ'—m

A e Ce 0TS

ot Ak «ucccctimq o the Ry under “‘mm .
e v succession shall be determined by tion
somiszation appointment as hercinafier provided. Mgy S

or appomts
meat. 5. Nominations to the succession may | bm
Hasiit the prescril.ed manuer, by the following p rlﬁ u
catitled 1o the following order of precedence, ply =
AMominate,
{a) by the Holder during his life time 5
(b) after his death and in accordance with the
written directions, il any left l:ylﬁw 3
(1) by his mother ;
(i) by his widow, or if thuu bs more
widows than one, the priscipal widow ;
s (1ii) by e senior lady of the family:
Al Provided that such senior lady shall not be entitle |

to nominate if the widow or the mother is alive
and of sound mind, and the widow shall not be entitled
> nominate, il the mother is alive and: of sound mind:

Provided further that uo person shall be: mﬂd to
nominate who is not of full age and of sound mind.

Confirmation 0 Bvery momination made under miﬁﬁl

of nomina= be subumitted, within the prua‘ibed 4 —t

tious. Governor of Asam who, il in opinion it is
accordance with the provisions of th,ll Mtiﬂ with
the custom of the family, shall confirm .- ; and upon
such confirmation, but not otherwise, the tion
shall become valid, _ e
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and the person nominated shall —

(a) if the nomination is marle by the
urder clause (@) of section 5, afg
nominee survives the Holder, then, as ¥e
the death of such Holder, -

(8) if the nomination is made alter the dcath of,
the Holder under claus: (4) of section 5,
then, as from the date ol nomination.

be the Holder of the Kaj.

7. If no nomination, or no noiinativn which, in Provisian in
the opinion of the Governor of Assam, is in accordance F‘i'fmd of
lith(:ﬂ‘ visions of this Act and with the custom of o ination.
the family is submitted within the prescribcd time, the
Governor of Assam may appoint to the succession the
person who in his opinion has the best claim thereta
according to the custom of the famil, and the person
so appointed ‘shall be the Holder of the Raj from the
date of appointment.

8. The publication in the [officiul gazettc]l of a Conclusive
nomination confirmel or an appoiniment made by the ues of nomi-
Governor of Assam and purporting to hav- been con. “ations and
firmed or made under this Act shall be conclusive JPPoit
proof of the title to the Kaj, with ellect rom the y
the person nomina‘ed or appointed, s the cuse may
be, provided he s alive on such date.

9. If any Holder dies without scminaing his Provision for
successor, the person entitled to make the nomination 'mt?‘_
under clause (§) of scction5 sha'l be enttled tempo- tion of the
rarily to take possesion of and adminis cr the Raj, Raj when
pending the confirmation of the nomination or pendin~ here i uo
the appointment, as case may be, of the next Holder Holder.
but in such case he shall so possess and adminisier the
Rayj for the benefit of the incoming Holder and shall
be deemed to be under an obligation in the nature of a
trust within the meaning of Chapter IX of the Indian
Trusts Act, 1882. °

10. (1) Without the previous sanction of the Resirictions
or of Assam, it shall not be lawful to sell, morte ou trausfer,
gage, divide, or in and other way transfer the Raj or
any portion thereof or any interest therein otherwise
than by lease for a term not exceeding 30 years.

(2) Any transfer made in contravention of sub-
section (1) shall be void and no claim for any sum
gld to the Holder in connection with any such trans.

shall be enforceable against the Raj. ;

1, Substituted by the A, Q, 1937 for “gazoite*: -
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(3) Where any trarsfer has been made in contras
vention of sub-section (1), then notwithstanding any-
thing contained in the Indian Limitation Act, 1908, -
any Holder may bring a suit for the recovery of the Act IX
property transferred within 14 years from the date of 190 8.
the death of the transferor, or if on such date he is R
subject to any legal disability, within 3 years from the
cessation of such disability, whichever of the two is the
longer period.

Resrriclon (4) Without ihe previous sanction of the Governor

on attach- Of Assam nejther the Rai nor any portion thereof nor

ment or sale. any interest therein may be attached or sold in execu-
tion of any decree or order or other process of law,

Savinys. 11. (1) Nothing ia this Act shall affect the provie Ace T o
sions of the Land Acquisition Act, 1894 : legs.

Provided that iy compensation paid to the

Holder for any land anperraining to the Raj that may

be acquired under the said Act shall, so far as may be,

be subject to all the provisions of this Act in the same

manner as il such compensation were a part of the
Raj.

(2) Nothingin t ds At <hall affect the provisions
of the Bengal Court of Ward . Act, 1879, asin force _
in Assam, ard the Holder ¢ Jhie Raj shall notwith- .¢, Act I
standing anything contained herein, be deemed to be of 1879 3
the propricior of an rstate within the mcaning of the
said Act.

12 (1) From and alter the desth ol Raja Jogendra
Narayan Bhup of Bijui, every Holder s-;omgﬂ.ing to the
Raj shail pay such succession fec as the Governer of
Assam may fix, having regard to the circumstances of
cach succession and, in particvlar, to the period of time
that has clapsed since the payment of the last fee as
also to any estate duty or other. similar duty to which
such Holder may be liable under any other law

Provided that in no case shzll the fee exceed § per
cent of the amount which, in the opinion of the
Governor, represents the market value of the prope
comprised in the Raj at the ti 2 of the death of the
previcus holders,

(2) The succession fee shall be paid within the
prescribed time and in the prescribed manner, and if
unpaid, shall be recoverable as an arrear of land
revenue.

- ]

1. Ses 12A inseried by the A.O, 1937 Omitted by the A0, 1950,
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13. The [State Government]i may by notification Power to
make rules providing for— : make

(a) the time and manner of making nominations
and of submitting them for confirmation ;

(%) the publication of nominations before and
after confirmation ;

(¢) the temporary administration of the Raj in
cases not provided for in section 9 ; and

(d) the time and manner of payment ol succession
fees ; and generally to carry out the pure
poses of this Act. _

=

= i

SCHEDULE

1. The estate in the permanently-settled parganas
of Halwaghat and Khuiaghat in the district of Goal-
para bearing No.l in the Collector's rent roll, assessed
with the sudder jama of Fs.2955-1 per year, and
covering an approximalte aren of 942 square miles.

2. The estate known as the “acknowledged estate
of the Raja of Bijni" in the Rijni Duar in the district
of Goalpara covering an approximate area of 1,30,000
acres, and bounded on the—

North.—By the line demarcated by Samudra
Narayan Das, Kanungo, beginning from
the Daisong river about a mile ubove the
village Subliaijhar and running east 410 it
reaches the Sukangkari viver, thence along
the said river to its junction with the
Manas river,

East—Py the district of Eamrup.
South.—By the pargana of Khutaghat,

West.'~By the Dondonsa, Daichang Jhara,
) Kanamakra and Aie rivers.

3. The estate known as the Bijni. A Mahal inclu-
ded in the Garo Hills district and comprising the follo-

A wing blocks—
(i) Khokhol. () Bengsi. )
(ii) Belpara. () Chitook. VvV
(a7) Manikginj. (x7) Bhagabata,

L1, Substituted by the A O 1950 for “Provincial Government” which was substituted
the A O 1937 for “L. G".
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